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NOTIFICATIOK
INCOME-TAX

: In exercise cof the powers conflerred by section 285

of the Inceome-tax Act, 1961 (43 of 1961), the Centrel Board

of Direct Taxes hereby mekes the following rules further to

amend the Income-tax Rules, 1962, namely:-

l.

(1) These rules mey be calleé the Ipcome=tax ;.17

{ Amendment) Rules, 1987,

(2) They tchall come into force on the lst day of April,

1887.

In Appendix-II of the Income-tax Rules, 1962, for

Form Fos 1,2,3, and 3k, the followiig Forms shall be

substituted, namely:i-




[r
FOR:! WO.1
REFURY OF INCOIE FOR USE IV

IWCOVE-TAX COFFICE
(For companiec other than these

claining exemption under section ward/Circle
INCOIB-TAX 1l- A1) Parts and Annexures must
ACT, 1861 be fille¢ in. I any Part or Receipt No.

RULE 12(1)(a) Annexurs Goes not apply, glease

! mention "ot applicavle®.

pate of receipt

Farme in block letters : . Permanent Account lo.

| TE I

Wa.co\!c:x‘cle. _—

Adéress in block letters Aessessoent year

Telephone iTo. . i_{lq Jl_h_

Previous year(s)
enfinFg on

CTET T 17

P——

{

iﬁﬁte whetheri-
i) Recicent/Tlon-resicdent [Mise the :
followving cofes: Resident-07, I‘ 1 .)

Con-resicent-08 7

ck

{11) Caterory of ccnpany(Use coce, sse lHoite 1)




{(vii) %Thies return has beer furnisheé within ¢+ Yes/Yo
the statutory time limit -
I the answer ic in the negative,
Dleuse state whether apvlication Yes/To.
in orm No.€ wae f"r*r:lﬂnﬂo..... .
Date of furnishing Forn Ko.@.
| L]
(viii)the company has been acsessel %o Yes/Fo.
tax in any edrlier acsessuent
year =
(ix) tre company is liaple %o pey ]
sur-tax. If so, the cate of Yes/Tio.
furnishing the sur-tzx return. :
SN=0IRE
PART I
TATELENT OF TOTAL INCO:E LIICLUDING
ITCCIE OF OTHIR PEXRSOIL INCLUDITZLE
14 LSSLESSER'S TOTAL II'bO .
TEAD OF I::CO;L}:‘ CObE 1ICCHE/LOSS .
(lupeo :
| (1f nid, write
— | hALl'd )
1. IYTEREZT QN SECURITIES (Sece 12C ’}
aote 7) . _
Z. Il 'CC‘?II:‘. FROL VLTBE PROPERTY 13C
See Ngte 8) -
g FROFITS A¥D GAIVS O D' RINEDS OR
ROTESSI0N. (See Yiotes @ te 17,
[/Trcome/loss from (o) Bhere in  |141
speculation burni- prolfits of
nezs 1o be stated. & regiriored
:enar?telj agaazgt Tirm
(), (D), (e) & (a)] (fnmexure-~ad
T o o e B T - . I i |




FEXD OF INCOVE

IYCOTB/LGSS

(Rupees)

(If nil, write 'nil'")

{b) Share in prefites of an
unregiztered Tirm or 122
acgecociation of percons
[/ Annerure £/

(c) Any sun reeeived  in 144
recpect of & Ciscornti-
ruec¢ bhusiness oY
profession{fection 173)

éexciuczue
B} and (c;?

Business or proieff;un

J-L.E;
Sex ‘obes
¢ 1o lt.

(ald,

4, CﬂFITnL G"'ﬁ‘
Ia
bt

7
£

(a) Relating to short-
teriz capital assets

M i D —— i —

(b} Relatine to otker
capital gecets
(i; Lerész or
cuildinge or 157
crny ricbtes
thglein, .
(33) Gole, bullion 152
or jeiellel =
{131} Chhior geretes 150
{Cive delailce)
5., 1200VE FROD (072R OSLUECES
{ Sz ose 14
(a) viirrninre from any 164
lottery, horse
race knxm elc.

—

(Section 1152073

-



|’\

i
- HEAD O TCLZ& CODE INCCIE/LOSH
(Rupees)
©. Less: Deductions wnder Chapier VIA(Par: 1I)] 2be
ﬁ — :
TOTAL 11C6iE [Ae rvoundad off %o the neavest| |
mulvinle of ter rupcee-cectiop %
(-} in Ticureg-- --= ~-w---- 340
() irn worcre ' )
li. Incenme drclucded in dtevc 1 to & being
inCoToe ariyirr t¢ 2ny obli#r perron as
referrel ¢ i cectliong G0,61,60.
FART 11
LALUCRICES UNDL& CLUAFTER ¥iA
{Cee lote 16)
L? czee attach oaurlt roports/eerctificstes, W renuired gbr or under
the Act, in respect of The follovinmy (acducts?
e Particulsery Secticor| Cole Code Amount
- of
Ceductiorn
‘ (Bupess )
= —
‘Tenations b0 crrtzin funde, 8CC 042 AT
chndptable ineiitutiore etc.
Ce Denatiore fer ecientivic re- HGA 047 Ry
scaren or rural ﬁ"flopuy rit
. Profits and peirs {row hewly .
eZahlichod dncustrial under-~ |S0H: Q4 2Ll
tolidns s or hourl buriness in
boclvare aress,
2. FProtitszs ard roirs from nevly |COUIHA 045 24h
gotatlisheld smoll-scldle indue
trizl wnferialzinge in certain
EVETE
C-prrof ite anc grine fror projecys
outride 1rdia. SOHRY 04 ! e 40
. Profite Cerive! fron exports. |[FOIEC 047 -2
W Frofits and geires {Ton nevwly o
e=t Plirhed irducirial wider~ |€0] 001 o1
aivines or ehlpn or hoteld
Ju\;hfrr.




d— D_
Section | Coce [Qualify- Code |&mount of
ing amount decduction
(Ritpec s) (EuneeQJ
" Iniar-corporate HOW C71 €71
¢ividends '
Royaltiase from 80-0 074 274
foreign enter-
brases, ete.
10. Other cdeduction, ' 0B2 | 20
' if any (Plezcse
specily).
Total ‘ ¢
Total amount of _
Ceduction carried 200
o ditem 2 of
Tort 1 (530 oue
105,

PAR

1
=t
o]
i

P A B '|‘|':“l
bJ-t_\_—.J-J

Coce . S Anount
o . (Rupees)
1. TAX OF TOTAL I¥COrE 310 T
' Lats ol v
narvnt Awno unt Pasd
N : (Papoer)
PREPAID TAYTES
2. ‘Tex cefucteé at

source :
{attach certilicates,

{1) Interecst on

securities o s4e

(37) Cther irtcres L | =4

£3i3) Divicends T T
(iv) Ovler incorme

(Pleace enecify)___ | 34°

3
[
13
7
!

)

t

|

}

1

1

}

{

1

1
[o%]
Ib\
2




1

t Code Date o}
paymeny

~ Arount paic
‘(Rupees)

v

— e

Advance tax paid
(Attac“ challan) _
(i) 1st Instalment | 35

=

vid) tpd Instalnent

Ly W
%)
£J

(11i) 3r¢ Instalnent
Pax on self-asszssment
(A%tzch chelilan) CICHE

Cther P"cg:aic’ tax
(Pleare snecify and
furnish proof ) RERCHCKS

U —y i

2 $tax 2 to 5 | 330

Tt 5
J.Ou& QO

Tax pavanle or refundé due 260
/Zrem 1 nminue item 6~
Tf iten 6 S¢ more than
iterm 1, pul & nminues
sign to incicate
refund Cue_
Code iDkte
~ Dates of Tiling of staterent
or estinmates of advance tax.
(i) Form ¥o.2C0A/Date of 555 = =
orcer un@er section £10. 1] 11 [1]o] |
(313i) Form Yo0.29-Tirst time 356 —— -
(iii) Porm Fe.oS-3eccnd tine 257 L} L= T] 4]!9[] |
L
(iv) Torm ¥0.29-Third tinms. B8 L -1 =T el
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VIRIFICATION
|

(pame in full aré 3in block lettors)

%son/Canghter/vife of Shrie.verervrnenionrsecah tiin  teriiiiiaanoes
being the «..... e ceeeOf e ieaheeenlennly declare
{(decignetion) (nzme of thef comnany;

et to the treth of oy Imowledre Anc belisl the! Inforvation

riven in this relurn and Lhe annexurss and ststements accompanving
MU de corect ahd cempletes and that the arount pf totzal ircone :
anc other porticulars shown therein ere tnuly etated anc relate

to the nreviosus year(s) relevont to the aesersment year, 19.....1%....

A . - N
I furtker sclemnly cCecdare that Curins the said] vrevious year(s)-
(a; no other income accriued or arcse to or was received
by the compary from any asset held in the name of the
company or in the name of any other person;

(b} thers is no other income. including ihcome of any
other person, in respect of which thel company is
chargeable to tax under the Income-tax Act, 1961.

x. ‘ . . . . :
T further solemnly Ceclare that during the =ajd previcus year(s)-

(a) no cther income accrued or arcse to gr was receilved
by the person ir recpect of wihose total income the
comeanv 1s asgsessable ffom any ascet |held in the nane
of the p=rson in respeci of whose toflal income the
company is assessarle or in the nare ol any other

PET sOn; :

(b} thers is no othsr income, irncluding income of any other
person irn respect of which the person in respect of
whose total income the company 1s asiecsable is
chargeable to tax under the Income-tax Act, 19G1.

I further ceclare that in my capacily @Sesesaal vecaarsceiaeiv o ne

(cegignation)

1 ar competent to make trhils return and verify 4t on behalf
of the company.

FPlacCeesssessnnasas

Deﬁe.-.-a-.a-.... = F B - NN EE RS

b | **% Sipnature
#5trike out wrhichever l1s not apolicable.

“#efore sirking the declaration, the signatorny should satisly
hizgelf that thés return and the eccompanying Brnexures and
statements are eorrect anc complete in all regpects. Any verseon
mabing a falge stoterent in thie return of the accomnanying
anneXurer or statements will be liable %o prodecution under cectlon
277 of the Income-~tax Act, 1961, and on conviqtion ne punizhable
uncéer tiet section with régorovs inmprisconment land with finee.
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FRO:U A FIR

OR AS&OCIATICH

PERS0OIIS

pHARE F

Business{ott
than epeculd

X Speculation
r‘ r' - . 5 .
Cot O‘) ‘end prof business
t‘f“lo?\
(Rupeecs) {Rupees)
A. neLiﬁtere' firms
{P \-\ .
1. Amount of share iz 531 534
pr011u/1ou~
2. DeCuct (acd, if the] .
- avove firure is 2 53 535
loss)cwpense
.clzained
(Give details)
3. ¥et profit/loss, SLE 52C
carried vo ivem
2({e) ir Part 1.
3. Unregisteved firms/ | |
acsoczation of : '
persone (PAM) f i
2. Anount of chare inl 341 Sh
profit/locs , ‘
2., D=Cuet (4d¢, if the :
avove ficure iz ayp b2 545
lnss) expenses
clained !
) {Give cetails) |
3. Tet profit/loss o4l ! 546
carricd vo itern -
3(%) in Fart 1 !
|




ATTERURE 3

A"ULTS DEDUCSLED IW CCUFUTLIC ”“(HE
fITS MDD GAIYE OF BUSINESY OR

-3 T - 3 - - Aoy — T oernTTET
sl FARTICURARS SECTICH CODE £ CULT
O veer )

: oneer
1. Depreciztion 3z 2320
2, 32A 447
o

32AL 450
4o 35 445
S

A\ 3 -~ <A b S 3 g
(a) for caryving out rursl develop- 300CA 444
pent prosreries,
(o) for carrying out prorraec of 35703 445
cencervetion of netur-l rerourcec, j
6. Aunrtizaticn of preliminary
eTDCnIfC S, 3 5L 452
7. Brtertairtuent sxpenciture 27 452
8. OCther cfeductiane (Sec Yota ©0)




AFTEXURE C

CAFITAL nAIVe
{See Note 153

. Coce Anount
Fo - Porlicslavs _ .
(Rupecs
Capital gairns relzting to chort-term 551
canital asc=ots. _
Less i Anount exempt wuncer c£ec.S543 or 552
5 _D :

-]

et amount carried to part (2)ditsm
4 in Pary 1.

a1

Capival reins relating tc capital
ascete other than short-term capital
aesalfs '

cr: amount exemnt WnGzr seciion

T
Le
52,343, 34D or 548,

n
JCh
i

556

Balance 557
Add: Amount deemed to be incomes
chargeasle upder the head Yeanital =
gaing’ - secticn 54E(2)

ried to part (b) of X
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AVT'EEURE D

tatistical deta baced on
halance-sheet, profit and
loss aCCOHPuh, ete.

PatGeulnrs Code

manuTsctured or trﬂceo.

ko e ey A K of
1\0 pa T

———— i ———

Amoumt
g (Rupees}
1. Paicd up capital - Bcuity 15
Total Sl
£. Reservers 513
3. Borrovinge. 216
4. Writter down valne of piznt and machinery {1813
5. Bales/turnover - 2l
6. Profits before tax as per profit and
lose accomnt or income and expenditurs aa
account.
Dividenfs cecleared. ood
F. Bxpenditure of the type referrecd to
in section 40A(1Z) , 457
2. Doukle taration relisf -
371
Scction 20 SEstsT
L lo ] YA I
I
10. Statsz whetner & panufacturing concern - Yes/ Mo,
a trading concern - Yes/llo,
11. Please mention the prineipal products

For incicating category of company, plezse wse the following

code numbers

A Cdomaetic company in wlhilch pub
cubstantially inierested.

~ Gomortic 00““a:y thiel 1s not & com

in

‘1&—‘-‘L{—‘!‘10FJ ~

wa W A

id azrye

=
i
: -

et
B

~

viiich anrs Qdoq*“ntla+ly

-12



L]

2. Z.

4a

-
ho Y

r
[

£ g
€.

12

A company other than ag
domestle company.

- .oopstatement showing computation of ince
head of income alenr with particulars of statener
cdocunmente mentioncdé in the notes helow may bve fui
the returp of incone

the case of & partner/memd:
QF;, attach a statement show
firn/40F andé the name, addrec
paruner/ﬂc"b°r, end permenent a

tihe name and ad
individual cgha
wt number of t

Fe

In the case of
attach
othor

a
statvonent
DRI SON S«

trustee of
showing

or arnn
the nanmss andé adéregses

(=

1
In cace the assesseg has paid during the previou

rent, coTum
(not bein
exceeciny one
(acecrding to
of the payees
non=-recice

£ an annuily assessable under the head
thousand rupees, atva

nature of payment)
and the amounts paicd.
in¢icate whether tax
source p2icé to thne credii of
Also, please attach statement containing names of
anc g*oss anounts in cases® of saler andé purchases
0,000/ - in value.

see d1g 1llebvle
ne l-_)"_v. lC)
;
n

.I..
Jb,
P

[y

the ag-

(b
[k

, 19473, 1%431.
the nrcscrzbev by
the Income-teX QOfficer con

rnicehing of the returns.

9 plearse stzte whethor
irriched to

g fu

ck U‘ r.
o
Ay

@
Q
H:

oRERT O iculars

cF

SBCURITIES: General

-

¢

73
{0
Lot

=

) Face value;
Teceived
s regarcing
ané other
e¢ at sourc

E.Y

Aa-iTee

o
P

oW
A

M ot FEoor
e BN I B e e
ErricrM O
U S
R Y m‘.d
T oekin 12
[ Y]

0

CJ;KUCD o

) A“ount of t
«y in the case of
Max~Tres?,

TN e
= el 15 -

T

H{

;
By o B L
OIS
ct 0yt F2Y

1 eril

W cF

(IR BV

Sy

(v) Gen
enter t

f

USE PRO

work

ne

INCCIZ FREG) EC Gererzl narticulars;

-15

of a firm/ areoci

for any othe

ission, ro»alty or brohbrare or any anﬁu*tv

2]

(7]

@]
L

|
i

yme under

its and
nished with

gach

i
avion of persons
érecs of ihe

re of each

he firn/ACF.

person,
of such
i

$ year,

SaWarlesﬁ)

attach separate statements
the nameg and adiresses

1f any vayee
has bean dedugy

is &
ted at

the Central Goverrment.

' DET CcoNs
erceedin

194
T

'-sc"J
D SO
o n

2T U
cer

(Al

"*\l

Location oI ibe prongrty; (ii) Annual nmicdpa
vaiuations 13) Amoint for which the property ri
reasonably be accepnted to let from year
whethsr the proper ie let anc

r reccivaikle exce the

¢z

arnual rent recel
sai¢ amouni, such rent.

i
L
-

to year orf
ad

al
g,ht

"




0

1y

L

- . ) 'I

PRCGFITS AND GAINGS OF BUSIKESS OR PROFEu

General Particulars:
(1) Name in wh:ch businecss or rrofecs;t
on; (i3) Acdéress of principal place of]
profecsions
) Fature of business or profession;
cf accounting
'Lj.xeu, (VJ..;

et oc of stoclk valuation.'

SION

o is carried
buedness

(1i1) PFames anc addressec ¢f Branches

(v) Luuhou

lease state whether lercantile/cacsh/

Particulars in recspect of cdopreciation

invesiment allowanca and invesstment Cey

(i) Description of assets (ir r
pleace indicate whether the bu1
lezse or ownel by the acsessee}; (ii)

value of eyaqt;nr assets; (iii) Actual

es
1c

}

assets acquired cduring the previous yed
capital expenditure on af¢itions or alt

(v) Amount of moneyr payable and scrap

ir; 1¢

Writter

allovwanre,
osit account:

nect &4f builcéin

taken on
dovm
jfcost of

ri; (iv)
arations;
value in

*Uhyect of assets sol¢, discarded,
allo"aole "[Ttotal of items
of amount« relatirg to assets referred
item (v)_/ (vii) Rate of cenreciation;
nwrther of dave workec doulls hlft anc
shift {to be furnished onl: if exira

sn
~.Aance is cls imed); (%) Depreciaticn claihec

“ceparately iniflal hsp éepreciation
bjOL extra {epreciation, adc¢litiona
an¢ extra shift allouance,, (xi) Yotal
(x3i) Invectment allovance clazimed (ind
{x111) Irnvestment deposit account.

-
P

(Please iré¢icate the amount

Oep 9013910?,

Remwarle

developrment rebbote allowe¢ inlrespect
of the assets in an earlier ygar,.

C. In item & of Annexure B, please 1n01C£ue the
deductions elaimed under the followinr ¢r0v1c40 185,
(Flease use codesle .

Frovicicns Section Co
(1) Development allowvance 3338, 240
(ii) Tea development account 35A3 457

(1ii) Rehabilitation sllovonce 333 £LB7

(iv) Brpenciture on acouisition N -
of patent righis or copy- S5A £A8
rigiats

(v) Tvroencitiare on mow~how SHAT 263

geno
stroyed; (vi) Amount on which éeoreci
{(ii) to (iv)

((.'_':4 bé

lishec or
ztion s
exclusive
LO iP
k > ) To
%“ ‘e
2llow-
(show

e
Wil

depreciation;
lcate raba),
of

cf| initial
eref‘“@nu allowance of

or

normel deprecia-
debreciation

Geposits)

i
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Provisions Seciion Code
(vi) Expenditure on prospecting 35K 458
for certein = minerals.
(vii} Bonus or commiscion to employees. 36(1L)(ii) 468
(viii) Interest on borrowed capital. 3641)(1ii)  46¢
C{ix) 532G debts., 36#1)(vii} 475
(x) Provisicors for bad and
doubtful debts in the case 36{41) (viia) 476
ol banlks ete. ‘
(2033 Special reserves created by S6{1)(viii) 477
financial institetion
{xii) Special reserves for banking
companier engaged in operations 3¢(1)(viiia) 478
out=side India. ' :
(xiii} Bxpendlture on promotion of
farily plamning aHO“get 36(1)(1ix) 479
employess.
(xiv) Exvenditure on -
(a) advertigements. 37 £8T

(p) travelling 37 483

10. Documents/irformation material to computation of
inceonme.

1. A statencnt ipdic«birr the manner| iv which the
aggregase amcunt ci deduction hac been resiricted
under section 20VVE should be atiachneds

J1. Please atlach:

(1) Copieg of narufacturing account and/or trading
account rﬂCQSu, if nececsary, Yo show opening
stocly, purchases (less returnsiz saies (less
- returnﬁ),anc closuv—s<0ck (33} Pro;;t

ancj - - R N

logr 0 < Y DU

ing A .gn:‘ng/ encits 131) If accounts nave been EHGciled at’a:.acn

Zcoomnt/any g%“er "TQ copy of the auditor's reportg (iv) If the

537 iap acceunts ere audited uncder sectidn 44A3

S:‘...Jl.l.a.l ac COUNGy T . . N ?x..

21 ¢ bslanec the report of tihe szid audit topgtiher with

o adm the reguisite perticularcsy (v) Ii an audit
of cost accounts of the company 4as been
cencucted under section 2373 of tne Companias dci,
1656 (1 of 1S5€) a copy of tie auditor's report;
{(vi) The roport of the accourtaent relating to
deduction unCeI seetion BCINC; (vii) Coples of




1l1.

1z,

1<,

113,

perconal accounts of ithe directo

of the accountant in respect of ¢
section 2EAT, if any. '

I
Additional irfcrmation by compan
centract worl ag wifer:

(i) If the vilue of material suypn
with whon the contract was made
security ccposit (out of payacn
co“e) retained by him, has not
the greoss “ecelrt: shoun, vlease
showing the value of materiale
depoeite 3 (ii) Plezse al

as e whether informaticon regarg

tj"c?u

D

and anount
wach al =

1"

(vij i} Report
‘uctior: under

L]
-
1

£
cet

igs engagrd in

=

~lied by the perscon
or the amount of

¢ue for vork
en inciuced in
attach g statement
of security
tatement indilesiing
ing builéing or

£
c

supply contracte hag bezer furnishe¢ to the Incons~
tax 0fficer corcerned wuncder section ECS5A.

V. Additional inTormaticrn te be furniched by procucers
of cirnematograph ITilms: Please indicnate "Lether
the stetement of payment to persons engared in the
procuction of cinematograpi Tilhe have been delivered
to the Income-tax Gfficer concerned under section
2(.:5._) [

Farticulars of any resc:vc[exne“(*tqy% wnich is not

allowable wnder sectvlon 28 to 44U

A4 Cetler, broker or =zrent or any person, concerncé in

ihe marerement of 2 sicek or conrocity exdéhanre should

Turnisn 2 piatement of the renrces and &7 droesec of 2ll

porsons To whiom he or ulie eXchanpe hn% vaic in the

ravigus yeszr any sumr or a2~ rerate suns: (ay ir evcers
of [.24,000 by weay of "difference®. arnd (b) I excess

of %, 10,000 in cornrzeciion with the ftranefer, whatlhor by

2, eof cale, excharce or obherwise ol |zzselsi or on

wi:oee behalf or frow vhom he or the elchanse has

reeeived any such 5T, toresher with farticulase

{zmount, dfate. ete.) of 211 “euch pa;mants and receintcs,

Caznitol paine: General perticulers !

(i} ©Decscririiorn of asssts (in the c:a@ ol irmovehie

pronersy, plesee indizote the location); (ii) Lzc of

ac~uieitiony (1i1i) Dote of trencfer; (Jiv) Tare and
aciyecg ol the t-areferce (please indiecate relziion~
sixin or comxiectiorn, if zny, wiih the alfsessce),

Tividend Irncome recclived., Statement ol dividends
(1) Mame ol the compeny; (3i) Nupber of chires;
(1ii) Grors amcunt of Civicerdss;] (iv) Tap Cecducted
ar source.




15. In t

ha case of a comnany, olber than a Toreign company
waich has rot made the nregceribed arrangementc for the
ceclaration ang poyment of dividqnds withir 1r€iag the
follewing nart:cul1v° reg»TCﬂnE ¢ividends declarec may
be furnished in & separate statenent, nemely:i-
(a) date of annual rereral meetinr belore wWiich *he
ancounts of the previous yezz veye laid (if held hafoare
furrishing this returnys (b anournt of Cividend declared
at the z2ié generel meeting; (e} |amount of Sividands
Gzclarel, cistributetG or pald duping the previcusn year;
(i) civifends decliasred al ithe anpual gereral oweting
hélé oneessve, (31} doemed Cividends vwithin tie moaning
¢f cection 2(&2}, (i1i) irnterim ¢ividends - zeciion S{(bj.




INCOME-TAX
£y, 1961
RULE 12(1)

(b)(1)

. w—

RETURN OF ININME .

[/~ For ssssssses (othec than
companies and thosa claiming
sxemption under secticn 11)
whosa total income includes
"Profits and gains of busi-
nass or profession™. ALl
Parts and Annexures wust be
filled in., If any Part or
Annaxure doss not apply
pleasa mention "Not apoii-
cable" [

[ VN L e

Y ax DFFICE
Ward/Circle
Rgcaipt No.--

Data of
receipt

—

"8 }n block lsttars

Permanant Account No.

[T]

LA lﬂr

2

‘Ward/lircle

Offica address in block letters

Telanhone No.

Assessmant yvear

ERFIMNE

X

Regsidential sddress in blook lsttsrs

Telephona No.

Previous year(s)
ending on

AANGUINE

Status (Use Cods, sse Nots 1)

Steotg whethaer:-

(1)

Rgsidant/Non-residant/Not ordinarily
residant (Use the Pollowing codes:
Resident-01, Non~resident=02,

Not ordlnarlly resident-03)

(11)

this is a ravised return
If so, pleasse state the raceipt

the orevious return

numbar and the d»te of ?urnlshlng q;l {* f—l vl | ‘1

Yes/No
Recelpt No

Month gar

(311)

this is a return furnished in res-
ponss to a notice under section 148

Yes/No

(iv)

thiswa return furnished under
section 133(4B) in respect of e
political party

Yes/No

(v)

this return includes a ahare in
nrofits af a firm

Yes/No

(vi)

this &s a return furnishad in
support of 2 claim for refund
under section 237

Neos/No

(vil)

this raturn has beén furnished
within the statutory time limit.

If the snswer is in nagative, please
state whather application in Form
No.6 was furnished.

¥as/No

Yas/No

Date of Furnishing Form No,.6

T T

-+



PART 1 1
STATEMENT OF TOTAL INCOmE INCLUDING [NLOME OF OTHER PERSONS

P

AVEETLAELG IN ASSESSEE 'S TOTAL INCOME JAND NET AGRICULTURAL

INCOME
HEAD QF INCOME -codt - INLOME/LOSS
. (If nil, write
b _ S NIELM)
e (Rupees)

)
SALARIES LfSee Annexure A and Notss B8 and 9:7 110

INTEREST ON SECURITIES (Sea Note 10) 124

INCORE FROM HOUSE PROPERTY / See Annexure B
' and Note 11_# 130

PROFITS AND GalWs OF .
BUsINEss BR PROFESSICN
(a) Share in pro-

/[ Income/loss from specu- fits of a 141
lation business to be registered
stated separately firm(Annex-
_against itsms ure C)

), (b), (c) and (d}._7

) b h in pro-
es Notes 12 to 14) (rzt: of an un- (142

‘ . recistered firm/
(Loss may be indicated AU%/SGI.

by a minus sign) {(Annexurs C)

(¢) Any sum
received in res- |.
pect of a dis- 144
continued busi- .
, naes or profession
Seciion . £76

(8) Business or
43

profession / ex-
clusive of items

(a), (b) and (e)7




HEADS OF INCOME GODE INCOME/LD 55 :
‘ (if nil write "NIL")
(Rupaes)
5. CAPITAL GCAINS
[ See annexurs £ and Note 15_7
(a) Releting to ahort-term | 151

capital assets.

(b} Ralating to other
canital assets,

(1} ULsnds or buil-
dings or any
rights therein,

(1) Gold, bullion or

15L

15E '

jawellary
(1iL) Other asssts. 15j
_(Giue datails)
6. INCOME FRGM GTHER SDURCEb |
(See Note 16)
{a) Winnings from any 164
lgttery, horse race
etc.
(section 115BB)
(b) Dividends 161
(¢} Interest 162
{(d) Other i{teme 169
Total [ sum of items 160
(a) te (¢)_7 _
7. Aggragate of items 1 to 6 100
8. Deduct: (i} Unabsorbed losses or [211
or ellowances brought
foruard from earlier
ysars undar section
32(2), 35{4) and 72
to 78
Unabsaorbad,”
(11) Zlnueatmnnt allowance/ [212

developmant allowange
under section 32a{2)/
33a(2)

|



HEAD OF INCOME

8BE

T

INCOME /LD 55
(Rupses)

(It nil, wurite
"NIL")

9. GRD s> TOTAL INLOME

:%25

E. Less- Admissible deductions
\ under Chaptsr VIA (Part II)

NF

11. TOTAL INCOME /[ As rounded off to
the nearect multiple of ten
rupees - Section 288a_

R —

(a) in figuresl.

w,
W
=)

(b) in werds X

|

12. NET AGRICULTURAL INCOME sa%
13, Income included in items 1 to 6 $
haing income arising to spouse/ 19

minor child/aon's wife/scn's minor:
child or any other person as referred

to in Chapter V aof the Act.

ParT I1
DEOULTIONS UNDER LHAPTER V¥

Ia

[ Please attach audit report/certiricates
wherever required by or under the Act,
in respect of the ftollowing deduttions /

PART ILULARS ection Code

Qualifving
egmount
(Rupses)

Code’ Amount of
deduction
(Rupees)

1. Payment made enc
to Life INng-
urence Cor-
poration etc.,

(L) Life ins- 831
urance pre-
mium

(i1) Provident 832
fund,

(1i1) Others : 039
{Wlease
spacify)

231

232

239




L} 5‘-

oL

i

Particulars

Section

Lode

Dialify-
ing
amount

| {Rupsss)

Code

Amount

lor

deduction
(Rupmes)

2,

Investmant in csrtain
new shares

gocu

035

K

235

4

A

Premium paid to GIC
for medical insurance

860

036 -

|
|

236

4,

Donations to certain
funds, charitable
institutions, atc.

B0G

04z

242

5.

Payment made as house-~
rent,

BOGG

D43

243

Profits and gains from
newly established
industrial undertaking
or hotsl business in
backward areas.

80HH

044

244

Profits and gains trrom

newly established smalle
scale industrial ynder=
teking in cartainFraas.

BOHHR

045

245

‘Prorits and gains trom

prcjects outside India,

BOHHA

046

246

Profits derived from
axporis.

80HHC

047

247

" ta,

Profits and gaine of
newly esgtablished
industrial undertakings,
ahip or hotel buainesss,

801

051

251

1.

Bividend, intersst income
ate.

(1) Interest on
gecuritiss

(14) Dividend...eoeeonn
{i1§) Dividend on units..

{iv) Bank intsrest......

80L

063

064
065
066

263

264
265

2hRA




13.

. i
»

}ggct;on

Code

Du;Llify_-

| 1ng

amount

{(Rupees)

Code

—~

Amount
of des-
duction

(Rupmas)

8gp

087

287

Profassional

income of authors
of text books in
Indian languages.

80QQa

076

276 -

14,

Remuneration from
cartain foreign
sourcas in the cass
of professors,
toachers, etc.

80R

077

277

15.

Profassional {ncoms
from foreign sourcss
in gertsin cases.

80RR

078

278

16,

Remungragtion recsived
for services rendered
outside India '

BORRA

081

281

;ﬁ.

Long~term capital gains 80T

082

282

3

Qut of total income

- of totally blind or
physically handicapped

residant parsons,

BOUY

083

283

19.

Other deduction, if
any, please specify,

08s

289

20,

Total amount of
deductions carried to
Item 10 in Part 1

200
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PART 111

STATEMENT OF

-

e

TAXES

*

Particulars Code Amount
| ( R»*ua&)
Te Tax on total income 310
Codse Data?nf pay-| Amount paid
. nent { R¢A?Q1£)
Prepaid taxes :
—~ [
2. ~Tax deaductsd at socurce J
(Attach certificates) i
(i) Salaries .o 341 %
(1i) Interest on . 342 I
securities ;
(iii) Other interest w. 343 1
(iv) Dividends oo 344 !
%{y) Any other item .. 349 ?
(Please specify) }
Total .. 340 !
3. Advance tax paid 3
(Rt tach challans) !
(1) 1st Inatalment 351
(2) 2nd Instalment 352 |
(3) 3rd Instalment 353 ;
4, Tax on self-assessment 333 :
(Attach challan) |
5. Other prepaid tax if any 339 :
(Please specify and furnish j
proof) ‘ %
i :
6. Total of items 2 to 5 330 |
7. Tax payable or refund due 360
[Ttem 1 minug item 6 - ifitem
y 6 is more than item 1, put a ;
’ minus sign to indicate refund :
due }
6.8 Dates of filing of statsment or |
sstimates of advance tax
(i) Form No.28A/Date of order 355 : .
under section 210 [ «-T]él l - -J
(ii) Form No.29-First time 356
T T T TT Ll 1]
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VERIFIUATION

I’.....-..l..-‘.l.....'.........‘..'.'.".......w'.......'.............

(name in full and in block letters)

*son/daughtsrfuifa Bf ceccrsnesey SsOloamnly desclare that to the best
of my knowledge and belief, the information given in this return and
e annexures and statemsents accompanying it is correct and compleste
A that the amount of total income and other particulars shoun
‘@in are truly stated and relate to the previous year(s) relevant
e assessment year 19.....1%...

#] further solemnly declare that during the said previous year(s)-

(a) no other incoms accrusd or arose to or was received by me
from any asset held in my name or in the name of any other
person;

(b) there is no other income, including income of any other
parson in respect of which I am chargeable to tax under the
Income-tax Act, 1961,

#] further solemnly daclare that during the said previous year (s)-

{(a) no other income accrued or arose to or was rsceived by the
person for and on whose behalf this return is furnished/the
person in respect of whose total income I am assessable, from
any asset hald in ths name of ths person for and on whose
behalf this return is Purnishad/the name of the person in
respect of whose total income I am asswessable, or in the
name of any other person;

(b) there is no other income including income of any other person
in respect of which the said person ig chargeabls to tax
undar the Income-tax Act, 1961.

1 further declare that I am making this return in my capascity as

CsssesnToBEraRERleBsabd and that 1 am compatent to make this raturn
(dasignation)

and verify it.

FIETIE B 2N 3N B BE BE BN BN B NN B B Y

Plac@escessses ## (5ignaturs)

Datetﬂiloﬂtot‘

# Strike out whichever is not applicable.

*# Bafore signing the declaratiocn, the signatory should
satisfy himself that this return and accompanying
annexures and statements are correct and complete in
all respect, Any person making the false statamant
in the return or accompanying annexuress or statemants
shall be liable to presecution under section 277 of
the Income~tax Act, 19561, and on conviction be punishable

oy ey e ok ok o8l mmmart amd 1R FiAm
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ANNEXURE =A

SALARIES [
A Incomae from salariss received from Goiarnmoﬁt
Particulars Cod; Amount (Rupees)
N Salary 50%
) -
Incoms in respect of other salaries
. [
Particulars Cod® Amount (Rupesg)
1« Salary Sﬂﬁ
2, Other cash allowance/payments toc the !
extant thesa are not exempt from tax
|

(1) Haougse rent allovance 51

(11) Conveyance allowangs 51%

(114) Entertainment allowancs 51?

Total 518
3+ Value of parquisitas providsd by smplover

(i) Free or concessional accommodation— | 521

section 17(2) (1) and (ii)
(ii) Free or concessional benefits§

amenities - section 17(2) (144

'“ﬁﬁ%a) conveyance - rule 3(c) 522

-4 {b) Gas, electricity, water = 523
% rule 3(d) i
{c) Domestiz or psrsonal services 52%
(d) Pearsonal travelling 52?
(e) Any othar items 529

(Glve details)

(111) Payment by employsr in respect of
obligations of assesses (including
children's sducation, ipcome tax, 525
stc,) and sums payable by employsr
for life insurance or annuity-
saction 17(2){iv) and (v)

Total (1), ({i)owa{iii)

Profits in lisu of or in addition to

salary or wagss and any other income 527

chargesble under the hsad "Salaries”

(Give dstails)

5, Total of itams 1 to 4 52

o
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item 3 in Part I

|
Particulars f.'.?ii-f.‘ods .‘jrn.muunt (Rupeas)
6. Gross income assassabls under the head 508
"Salaries?® (A+B)
- Deductions in respect of
(a) Standard deduction-section 16({i) 411
(b) Entertainment allowance o
ssction 16(i1) m 412
Total of sub-items
(a) & (b) 410
8. Net income assessable wumnder the head -
"Salaries" carried to item 1 in Rart I I 110 { ‘
ANNEXURE - B
INCOME FROM HOUSt PROPERTY
Particularsa | Coda_ Amount (Rupees)
% Net chargeable income from self-
_ occupled property ?Ses Note 11 131
2, Net chargeable income from other 132
properties,
3. Total net chargeable income carried to 130




RNNEXURE

c

PROFITS AND GAINS OF BUSINESS [OR PROFESSION

i

1. SHARE FROM A FIRM OR ASSOCIATION OF PEhSONS”fH BODY OF INODIVIOURLS

1

Code usinassl ) Code Spaculation
(other tﬂanv ' - |businass
aculatlon
ﬁd Brofd- ) (Rupass)
sion,
(Rupees )
A. Registered firms.
1. Amount of share in 531 534
profit/loss
2, Deduct (Add, if the
above flgure is 8 loas)
expsnanss claimed(give
details) : 532 j 538 535
3, MNet profit/loss carrisd
forward to itsm 4{a)}
in Part 1. 533 536
f. Unregistered firms/fssoci-
' sations of persons/bodiaes
of individuals, '
1. Amount of share in 541 544
profit/loss
2, Deduct (Add, if the
above figure is g
loss) expensas claimad
(give dstails) 542 545
3. Net profit/loss carrisd
to item 4(b) in Part I. [543 546
2, In the cese of a firm, additional informathon should be
furnished in the following format:-
'*l.No.TITD !sssssing] P.AJNO. (Name of IShare o'F[Interaﬁt’ SalaryI Commi~
the Partner(s) of the profit | paid to | paid | ssion
[ | P=rtneﬁ9fpnrtnar@ Ratiop ’partnerq to paid to
' f part- ! partnex
| | ' | _%Per(g}
{ | L ]
‘ | ' I _



ANNEXURE D F
ARJUNT DEDUCTED IN COMPUTING INCOME
FROM PROFITS AND GARINS OF BUSINESS| OR PROFESSION.
saNo. PARTICULARS Sectioh Code hmaunt
 Rupees)
’ Depreciation 32 430
! %hﬂflnuastmant allouance | . 322 441
3, lnvestmsnt deposit account ' .
(attach certificate) 3248 456
4, Development allouwanca 338 448
5. Tes Development fAccount 3328 457
6. Expenditure on scientific ressarch 35 | 442
7. Payments to asscciations and
ingtitutions.
(2) for carrying out rural 35CCA | 444
davslopmant programmes;
(b) for carrying out programmes of 3SCCB. | 445
\?[ conservation of natural
7 resources.
o  Mmortisation of preliminary aexpensas| 350 | 452
9. Expenditure on prospecting faor 35& 458

cartain minarals.
10. Entertainment expenditure, . 37 459

11, Other deductions {5es note 12C)
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ANNEXURE - E
CAPITAL GAINS
(See Note 15)

Particulars Code Amount
{Rupses)
f*f’

Capital gains relating to short=tearm 551
capital assets
Less: Amount exempt under ssction 54,

S4B or 54D 552
Net amount carried to part (2) of 151
item 5 - in Part 1I
Cspital gains relating to capital ssssts :
other than short-term capital essats 558
Less: Amount exampl under section 53, 54,

548, 540, 54E, S54F or 115F 556
/Balance: 5RY
Add: Ampunt deewmed to ba income chargaable

undsr the head "Capital gaing® =

section S4E£(2), 54F(2), 54F(3) or

115F(2) 558

Net amount carrisd to part (b) of item S
in Part 1

AR
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ANNEXURE F

|
STATEMENT OF PARTICULRRS REGARDING ctmpumnow
0F TAX LIABILITY AND OTHER pmn%uuns
[ —

1. In tsse of an individual, etate . Yes/No
whathar a citizen of Indisa ]

2% In case of individual and HUF, please Yes/No
htpte whether liable for wealth-tax.,
, 4
3. 1If the ensuer &f itﬁh 2 is "Ygs®, has L
a raturn of wsazlth baen furnished and ) *,[ [‘vwwxg |
if so the date thersof. . _ _
4, 1In the cass of non~resident Indian, please Yas/No

state uhether any part of the income is

to be taxed in sccordance with the provi--
sions of Chapter XIIA of the Income~tax
fct, {(If yes, pleass Pile thae detsils in

8 separats shest. '

5. Has any double taxation relief been o

claimed: n
(i) wunder section 90 Yes/No
{(i1) wunder. section 91 Yas/No
State whether s manufacturing canesrn Yes/No
State whether e trading concern _ Yas/No

Plgase indicate the principal product i
manufactured or traded. _ K




1e

3

4.

1= 75 -2

RO TE 3

_ For indicating status pleaase use the ’olloﬁing
cods numbersi- -
Individual 01
Hindu undivided family (othsr than onJ 02
mentioned helouw),

‘Hindu yndivided family which has at least 03
ons member with total income of ths .

. previous year axceeding &.18,000/~

Unregistered figm na
Ragistermd firm {other than ths one 05
engaged - in profession)
Registered firm engaged in profession o6
Associastion of persons - 07
Association of persons (trusts) 08
Body of individuzls 09
Artificlial juridical person 10
Cooperative society 1
Local avthority 16

A stztement showing computétion of inbom%
alonguith particulars, statements and documents
mant{ioned in the Notes below may be furnished with

the return,

]

In the case of a firm or assnciation#f persons or body

of individuals, a stastement shouing the names and addresses

of the partners {(including minors admitted to the bepafits

of partnership}/members, their individuellshares and ioter gp

relationghip, if sny, may be furnished.

In the cese of a partner/member of a firm/ROP/B0I 2 statement

showing the name and address of the FirmfAJP/BGI and the

names and addresses and {individual shares iF each partner/

{
mermber may be furnished. In the csse of alfirm/ACP/BOI, a

statéﬁant showing the names and addresses of the partners,

their PAN and the ward/Distt where assesssd

may be furnished

|

«sContd.



S5s

B

70

Be

ER

T L

In the case of & truatees of or guarJian or agent for any other

parson or persons,; statement showing the names and addresses

of such other persons should be furn%ahad separately aglong-

with returp.

If the assessee has paid during the A:euiaus year, rent,

commigsion, royalty or brokerage or any annuity fnot being
annuity assessable under the head "aalaries®™) sxceeding one
thousénd rupees, separate statemant (accdrding tc nature of
payment) showing the names and addreslas of the payses and thi
amoupts pald should be furprished in a lseparate shest alonguitt
return, If any payse is a non-resident! it should be indicatsd
whether taex has bsen deducted at socurce and paid to the credit
of the Central Government or not. Also|please gttach statement
conteining names of persong and gross amounts Iin gases of saleq
and purchases exceeding Rs,10,000 in valus,

If the assesses is liable to deduct tax|at source under
section 192, 193, 194A, 1948, 19488, 194C, 194D or 795, stete
whether the prescribed returns have besn furnished to the
concernad 1.T.0. and indicate the date of furnishing.

In respect of salary, payment received ip respect of any
period of leave not availsd of, bonus, wages, commission,
fecs, pension (including commuted value of pension) annuity
and gratuity due, paid or allowed during #ths previous yeer

and housa rent allowance or nther-cash alﬂouances/ﬂaynents

and pergquisites to ths extent thess are nat exempt Prqg tax
may bes furnished.

In the cese of an individual if any amount is received in the

current year or in the earlier year as gratuity which hae b e



1.

12

poas MYn ERAEASe ATFLOELVAM Y WYMTLHMIHEENSMY SOLUL LLIES,
debnnﬂurss and other gecurities to be giusn)(iv) The
amount of tax deducted at source {v) Remarks, ®,g. in the
cage ﬁf tax free security, snter ths word "Tax free',
INCOME] FROM HOUSE PROPERTY: General Particuylarg:~

(1) Lo%ation of ths propesrty, {il) Annual municipal -
valuation, (iii) Amount for which the property might
reasoﬁ?bly be expedted toc let from ymar to year or whethar
the progperty is let and annual rent received or recsivable

!

are in the occupation of the owner mention may be made

sxcﬁeds the sald amount. {iv) IF one or more of such propsrti
specifilcally in respect of location of the property in

respact] of which the assessee desires that the annual value

bes takeh at 'nil? in accordance with the provisions of ssctior

23(2) DW the Income~tax Act, (v} The detaile in respact of

location and the annual value of all other prnpcrtiea in

occupation of ths owuner.

In respeect of incoms from business or profession, the
followinlg details may be furnishedi=-
A. GenerEI Particulars:i=

(i) Na
(i1) Address of principal place of business or profesgsion;

e in which busimress or profession is carried onj

(iii) Names and addresses of branches;

tiv) Nature of business or profession;

(v} method of accounting: merckntile/cash/wixed;
(vi) mMethod of stock valuation,

8, Particulars in respesct of depreciztion allowance,

inuestmeq$ allouance and investment deposit account:



t= 18 ~:

(i) Description of assets (in respect of building, indicate
vhether the building is taken on lease or i owned by the
assessen)s |

éii) Uritten doun vslue of existing assets;

iil) Actual cost of assets acguired during the previous
year;
iiu) Capital expenditure on additions ér alterationss
v) Period of user {only where return relates to assessment
year 1969-70 or any sarlier years); ;

(vi) Aamount of moneys payable and scrap value in respsct of
assets sold, discarded, demolished cor destroyed;

(vii) Amount on which deprecistion is allouvable /=Total of
items (1i) to (iv) exclusive of amounts relating to assets
reterred to in item (vi) /3 I
fvitt} Rate of depreciatIon; J

ix) Totsl number of days worked {tc be furnished only if
extra shift allowance is claimed; i '
(x) Totel number of days worked = double shift and triple
shift (to be furnished only if extra shift allowance is
claimed); |
éxi) Depraciation claimed: (a) initial idepreciation,

b} normal depreciation (including extrta depreciation for
approved hotelsg)(c) additional depreciation, (d) extra
shift allowance = doubls shift and triple shift;

{xii) Total depreciation;

x1i1) Investmant sllowance claimed (aiso indicate rate);
xiv) Deduction on account of invastment deposit account
specifying the dates and smount of deposits;

(xv) Remarks {indicete the asmount of initial depreciation,
investment allowance or development rebate allowed in

raspect Oof asset in an earlier year).
Co In item 11 of Annexurs D, please indicate the deductions
claimed under the following provisions|{Pleas® uss codes)
Provision Section oge
i} PRehabilitation allowance 338 462
ii) Expsnditure on acquisition of 35A 449
patent rights or copyrights
(1i1) Expenditure on know-how 35AB 4863
(fv) Bonus to employees 36(1)(11) 468
{v) Intersst on boswowed capital 36{1) (111} 469
(vi) @8ad debts 36 (1){(vit) 47sS
(vii) Expenditure on -
(a) advertisement. 37 482
(b) travelling - 37 483
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DOCUMEN TS/ INFORMATION MATERIAL TO LOMPUTATION

0f INLOME,

1., Statemsnt giving particulars of ipcome to
vhich the provisions of Chapter X1I1-A apply

II. If reqular booka of account are maintsined,

coples of -

(a) manufacturing account, trading ‘account, s

()

{c)

profit and loss account or incemes and expenditure
account or any other similar account and
|

in ths cazs of =

(i) & proprietary business or profession,
the personal account of the proprietor;
|
(34) a Pirm, amsociation of parsons or body of
individuelsa, personal accownt of the partners
or mewmbars;
(1i1) a partner or member of agfirm, associstion
af persons or body of individuals, his personal
account in the firm, association of persons or
bady of individuals,

whers the accounts of the assassee have bean
sudited, coples of the audited profit and loas
account and balance sheet and the auditor's
report.

III. If ragular booke of account ara_nnﬁ maintained,
attach a statement indicating the amounts of
turnover or gross receipts, qreas profita, sxpenses

and
the
and

net profit of the business or profession and
basls op which such amounts have been computed
digclosing the awounts of the total sundry

debtors, sundry creditors, stock=-in~trade and cash
balsnce as at the end or the previous year,

Ive (1)

(i1)

(1i1)

If the accounts are audited under section 44AB
the report of such audit togsther with the
reQuisite particulars should be attachad,

!
In case the assesses has claimpd deduction under
eaction BOHHC in respect of priofits retained for
export busineas the report of accountant relating
to the dsduction together with,the requisite parti-
culars should be attached, . _
In case the aszessee has claimad deduction under
section 32A8 report of the accountant in respect
of daduction shall be turnished,

i
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V. ARdditional informstion to be furnished by

assesaees engaged in contract jwork:
(a) 1If the valus of materialg supplied by tha
nerson with whom the canfract was mades or the
amount of security daposit {(out of the
anment due for wnrk done) retained by him

3s not bean included injthe gross receipts
shown, plezse attsch a siatement showing
the vaslue of materials and ths amount af
security deposit,

(b) Plaass attach a statement indicating as to
whether information regarding building or
supply contracts has baeh Purnished to tha
Income-tax Dfficer concerned under ssctioen
285%,
Vi, Addition2l informaztion to be (furnished by producers
of cinematagraph films ¢ plesse indicats whaether
-the statement of payments to |persons engzged in
the production of cinematograph films has been
delivared to the Income-tax Officer concerned

vhder section 2858.

VII, particulars of any provision)reaarva/athar
gxpenditure which is not alldwable under sdctions

28 to 44C,

14. In the case of a dealer, broler, egent or eny other

person, concerned in the management|of a stock or commodity
axchange, he should furnish- a s&&iakmm¥o? the names and
addresags of all parsons to whom he| or the exchange has

pzid in the orevious year any aum or aggreg»te sums:

(a)
(b)

15, CAPITAL GRINS:

(1)

(iii) Date of transfer, (iv) Name

in excess of ®&.2,000/~

in excess of R.10,000/-
transfer, whether by wsd
or ¢@&herwiss of assets,

by way of "difference®,

in conngction with the
y af a sala, exchangs
or on whoas behalf

or from whom he or the
any sum togethsr with ;

Genetal Particu

date, etc, of such payT

xchange has recelivad
articulars {smount
ents and rsceipts.s

ara:

The depgription of assets, (ii) DOate of sacqulisition,

and address ogf the

transferee (Please indicaie ralatiLnehip of connection,



LI ' Y

‘J..l'l Lhae Ladh Ul 4n0lVidldls ol nllhuu UNdiyaudoud

families, separate statement may be attached containirg

the details of items of expenditure end investment

each

uxceeding RB.10,000/- {other than-axpenditure incurred

and investments made for earning the incoms).




FORM NO,3 FOR USE Ik IKCOUE
T&X OFFICE
RETURN OF INCOME

Yaré/Circle
/7.r ussessecs(other than compnnies

ILCAE TAX  wnd ihose deriving income from pro- Receipt No.
ACT, 13861 perty held for chiritible or relicgis
ous pur.0ses claiming exemption under T:ate of recei t:
5 12{1) section 11) whoss totel income :oes
(1i1) not incivde Y"iFrofits end sains of
o _ business or profession”. “411 Farts
o~ and Annexiyres musti be fillef in. I7
gny Fart or Annexire ¢c2s 0ol 6ZElyy

nlesse mention "ot aﬂhllu@blel/ |

——

Pormsnen+ Account Yo

T TE I

Office scdress in block letters ’ Zscesswent year

lifol [ [ =1 ]

Loms oin bloeck letiers

Tele-hone 1.

Resicentisl acLress in phtck letters 7 Frevicus year(s)
encing on

Telephone Lo, . | l [ m[“T?ZEJ.lv.

————— g —— - . —

A*'\""‘ti-“ 3 (z Cod ERSAR
WL LG W Ooe sea [oLe l)

e e A T i ——— - e e 3 e P = - e e et AT e R meme e . m—— e e

TTtnte weihier:-
1) Resifart/Aion-resident/ ot orl ;W"“’Lf .
residert (Use the following codles
Re°1Cﬁﬂt-Ol, Hon-resicent-02, Pot _
orcinarily resicent-03) I, e |
T 7{i1) this 15 a revissc return. Li so, Yes /il
slesse state the receipt number -nc | Recelpt |
the Cate of furnishing the

previous return. ) | f_f / / [ﬂ/I/SK f

Uay  month_ Yezp

(1ii this is & retura firnisbec in

T
responss Lo = notice upder sectisn 148 ""ﬁ"_?esfﬂo R
(1v) this is a return furnished under scction FVeS/No
139(4p) din respect of a polit) vcc» a1ty L ~ -
(x £ 1¢ & retvrn furnished in supoort of 1
v ) a ¢l=im for refuns under SeCtiOYJ 237 YBS/P\.O

tnis return has baen Lyrnisygr within

—— . AN
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PART «1I
STATE ERT @ TOTAL IWNCTHE IRGLULIRG
{CCHME OF OTHER PERSONS INCLUDILDLE
IN ASSSSSRE'S TCOTAL INCOME AWD NBY
AGRICULTURA INCCGHE,
” o FINCCHE /1.0SS
HiZAD OF INCOKE CODE (Rupees) (If ni
write MWIL")
"1, SALARI.S (See aAnnowure & and & 110
notes 5 and ©)
2. INPREST ON S3ECLRITIES (See NWote 7) 120
3. INCOME FRCE HCUESE PROFERTIES 130
(See Arinexvre B anc Hote €)
4, CAPITAL 5aINS ¥ See Lnnexure C
and Hote 9/
(a) Relatinr fo short-term Co)lttl 151
assets
{t) Relating to other czpital assets
(i) Lands Or buildinss or any 152
: rights therein
(ii) Gold, bullion, jewsllery 154
(iii) Other assets T 153 -
5. IKCCE 720K O1HER SCLRCES {
(See I'ote. 10)
(2) Wiznings from any lottery, horse 164
race ete. (&eetion 1158R) :
(b) Tividend 161
(¢) Interest 162
{&) DOther 1tems 169
Total t6o
G Arrregate o?_items 1 to 5 100
7« TLDeduct: Uncbsor.ed geprecirtion T
cllowance broupht foruvsrd from 210
gearliisr years relating to mzchineryy
:lant or Turniture or buildinr 1ot




- 3 COLE Amoun £
11, (&7 ACRICLLTURAL IRCOME ‘ 520
2 s i 5 i
. BafRre; ARANCE L A beRs 1ol
minor c'nild/fon’" wlfe/ean&“ mino 191
¢hlild or any other Leérson as
referred to in Cheplter ¥ of twe
A R S
DE"UCTICLE UWKRED |
CELTT VIA
/[Please nttach pudit report/certifidates,
whersver resuired by or under tre igi, in
regpect of tha {olloving deduction §
o S8C- Aualif},'jn" inount of
Periiculsrs tion | Code || emsunt.in] Coce |decuciionif
! (R“i""'” L Rufseer) |
1. P'_').u,m mide o Life | 20C ' |
Insurineg Corporztion ;
ete. H
(1) uife Incurance L.l 031 231
Fregium |
{11) Providont Fund 022 232
(1i1)Others (please 039 239
._,;QCil'v‘)
o, invesizeat in cartzin -
Doy Shepes 80CC | 035 235
3. Premium peid to CIC |
for madical insvrenan- 8 036 236
4, Dapgltions {0 certain
fungs, charitsble 2t 042 242
instl»uticns, ac,
5. Rent paid [Ar furni- B
sneé funfurnishad B0GC | 043 243
residential accomuo- .
Gatisn
€., benation Tor scientia
fic research, rural BOGCA| (48 245
deysloopent N . ._____l ——
7. Dividenc, irtsrsct €01 ! ' ]
mame etc.
;
(i) Imizrert en O TE3
seCcLYAtior [
(i1} Divident... QG l 264
(343} Tivilen? or viE 2GR
[l T .
|
o ! 286,
055 &8
i LOR urT PR
!
|
. R oI Tl
. o T e
11 T - o B
ToE |0 [
i }U'. 'i f"" i
_ 1 B
i ' [ ;
200 !
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PART - II7
STATEMERXL OF TAXES
Cocs f. Amount
{( Rupres )
r
1, TAX O TOT 1 TRCONME 310 '
R ) g Amounl Paus
2, PRECAT TL(ES Coda | Date of] payment (Rupzes)
0 Tax ceducted at source
: (attzch certificates)
(1) Sclarics 341
(ii) Interest on 342
~ securitiecs
(i1i) Other interisi__| 343
(iv) Tiviiends 344
{(v) Any other item 342
(Plazse specily)
TCTAL 340
#?. ﬂmﬁfﬁuﬁCQ Yax Poid
(4ttmen enallans)
(1) 1st Instszlment 351
(1ii) 2né Instzlument 3as2
(1iii)3rdé Instalmant 353 I
. Tax on celi.scszssmen 333 )
(Attach ehcollan)
5.  Other pre-paild tex, if
any» (pl-ase spscify 332
e @n? Turnich proof) 1 . .
e Total of itens 2 to 5 330
7.  Tox.payasiz or refund-|
2bila (Itesm 1 minus 360
item 6 - If 1ten € is
~ wore than item 1, put
2 misvs esign tz indi-
cate rofund due)
T, Ef?r"':irfﬁfﬁﬁﬁffr st % 1 or Coa e Timte
estimates of advinces tex | '
(1 Form Mo.288 /T=1te o order 355 _ - T
undex» section 210 [i] \ l] I" qi l 7




Fl=ze

Date

VERIFICATION

J\.,... e s . s w0

(name in full and in biock L
*5on /quurr ter/wife of . . ..o o o« o o

ceclare thut to the vest of my knowledoe &

tion given in this return and thc annexur

mpanyin: it is correct znc com. .ete and th.

income and other particul~rs shown thereir
relate to “he previous year( )y relevant 1<

N \.—L' 1 [ ] L s @ L » -

*] further solemnly declare thet curing il

{a) no other inecome accvuef OT aross th

me from any zsgset heid in my noos
other person; !

(b) there is ro other incnhze, includir)
person, in resvect of which I rm ci

the Income~-tzx Act, 1261,
[

*. 1 fTurther solemnly declare that during

(2) nc other income sccruad or 2T0Ss U
*the person for snd on whose behali
furnished /the person in recpect Of
I am sssesszble from any ascset helj
person for and on whose behalf thil
tne namc of the person in rerrect

-

I am assessable, or in the nzume o1

~tters)

e e e e eg Folemly

:nd pelief, ths informa-

25 ané stzvexenis acco-
L othe amount of totzl

y cre truly stated and

D ilre assassment

Zneoime oF any other
hergerble to trr o-der
che szid previous vear(s)

or was received by

this return is

JﬁOS“ totnl income
the nazne of th

! t*w is “rn¢1£o/

> whose total income

eny other p’rsons;

L

i
i

r—;]—l

(b) there is no other 1ncome, incluéint income of any other
person in re”pect of which the saig¢ person is charreable
to tax wunder the Income-tox nct, 1@61.
[
, o : .
*1 further declare that I zm making this Pteturn in my copacity
Ei:’ - - L] - - - - - L] L] - - - - - Lin’:a .t -::At I am C‘:’ tant ‘to
(designatlon) ;
meke this return anc v it. j
< k¥ 1 bigha bt"re
® Strilke out wnichever is not zpplierblae,
*=x Tefore signing the declaration tha siongitory shouvld
satlc’y himself that tris returr an’ the azccomp n. ing
antexures and staotements ~r2 correct anit comrlete in
2ll respects. Any person peking a falsé stzteuent in
thic ratvrn or the cceompanying ennexXsraés or sto Laqﬂ"tq
shzll be liable to procecution uncder segtion 277 of th
Incomo-tox Act, 1961 and on conviction be punishable
under that section vwith rigomrous imprisonment ardé fine.



L340,

-l

AINEXURE - B

IMCOME FROM HOUSE PRCPERTY

o |
Particulars Code Amount (Bies
1. Net charg.zble income from self- 131
Bccupied propert, (Cee Hote 8)
2. Net chergeapie income from other 13;'-FEMﬂ**
properties ‘ -
3. Total net chargeable income carried 130 -
to item 3 in Part I 0 §
ANKEXURE - C
CAPITA GAINS
(See VWote ~ 9 )
Porticulsrs - [ Code #* Anount (Rusd
Capital gains rel ting to 551
short-term capitzl zcssets
Less: Amount ex-x-t under section 552
54,. 54Bsy 54D,
et saount carried to part-(a) of . - 151
iten 4 in Part I
Capital gzine relzting to capitel '
asicts oiper thar chort-tern capitzl 555
assets
LeTt. arouni exempt under section 53, 556
54, 54B, /54K, 54F or 115F
Falance: 557
Acdas Amownt deepmed to be income 558
chargeabls under the head
"Czpitol rains" - section
;4E(2) 54F(2), 54F(3) or i ‘
1157 (%) |
Fet amount carriel to part (b)
of item 4 in Part 1
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ANEEXURE - D

STATEEDT OF PARTICLLAR
REGATCIRG CULIVIATICH OF
TaX LIABILITY AWD OLHER
PARTICULARS

1. In the case of an individusl -

(i) state whether a citizen. of
Inciz

(1i) if a mewber of "~F uisther
such HUF 1¢ havineg incone
chargeavle to tax (If yes,
pieese stite the nzme =nd
address of the famil ).

2. whether asseszed to weailth-tox?

(If yes, please specify the dste

znd receipt no. 20U the return
filed).

s
E

R
bl

-- -

3. Yas any couble tazxation
reliefl been clzimed:

(1) 1Under section

O
o

)
=

(1i) under sseticn

Yes Mo

Yes Mo

Yes /il

“Nes /o

Yes /o

Yee /No
Yee Ao



1.

Ce

3

_G.{-.

NOT S
Jor inciecating the status, please
use the following code numbers:-
Individual +o 01

Hindu undivided family ., 02
(Otrer thanT?entioned

beiow)

Hinéd uwncivided fempily .. 03
which has a2t lesst one
memnber vith total in-

come of the previous

yzar exceeding .18, 000
Unregistered firm ee 04
Registered firm(other <. 05
than the one engaged

in profecssion)

Registered firm enga~ .. 06
geé in profession
Association of . Q7
persons (AOP)

Body of indivicduals .. 0B
fﬂ.l"tlfiCial ju i’.lcal cw 1.0
person

Cooperative society e 11
Loeal authority .. 16

4 stotement showing comyuteation of iy
ezch heed of income

ments and cocuments mentioned in the)

along ~ith parti¢ulars,

icome under
stute-
Lhotes below

may ve furnished with the rsturn of income.

In case of an association of persons/body of

inéividuals% a stztement showing the

27°TES825 0O

nzp2s and

nembers ané their indcividual shares

ant Iter-se relstionship, 17 any, msy be furni-

shed,

In the case of & trustee of or guverdien or ¢zent
fcr any other person oOr persone & stite.ernt
showins the names a2nd acddressses of such other

persons ghould be furniched,

In resgect of salary income, particul:s

of

salary including arrears Oor asvence qf S21ary,



B

10,

INTEREST O SUCURLUIES: General

articilars:~

&i% Particulars of the secnritieg, (11) Face value
i) Gross zmount of interest cdue or rorelwed
Guring the yesr (give detzils re &rding the
Govarnument securifies) (4v) Agounft of tax deducted
at scurce (v) Remzrks, e€.g., in the csse of a tax-
free security, enter the word "Yax~{frce",

: Genera Particulars:~-
TRCOMR MROM HCUSE PROPENTY: /(1) Lbcation of the

property {(i1) Annusl municipsl vaiugt¢on (iii1) Amdunt

for which the property

let and annu-l rent
the s2id amourt (iv) It one or mo%

are in the occupstion oi the own
pate 2yeclTically in respect of
en gt
section 2

that the annual vzlue be tak
vwith the provizions of

the annual valuesof
of the owner.

2li other pro

oA

CAPITAL GAINS:. (1) DoscrlleDn of
(4i) in the case of imuovapls L =3¢
(1ii) Date of pCOQlS¢tﬂDn of such

of transfer, (v) Hawe cnd address
indiczting rel;tlonsnlp or conneci
the aSsescee.

DIVITED INCOME:s Strtfernant
(i) Kane of
(iii) Gross
at source,

of  Gin

anount aof

the comzany (11) Numtgr
Zividend {(iv)

might res Cbuablj be expscted
to let from yezr to yeav or :hother the

sroperty is

received or rPce1vabl“ axcecels

e of such properties

2r mention mev be
lbc~tion of
property in respect of which the #csaac e

tho
desires

'nil]y in accordiance

23(2) of the Incone-
vex Act (v) The detgils in respect

of locumvion ~nd

Jvrtlos in occkfatlav

the as-ets trensferzred
:us locoiion thoreof
aszsts (1v) The date
ot trc transferee

ion, 1f any, with

In the ¢cse of

attach a stotement containing deta

expentitura sn’ investments each ekcesding fse

intividuale and Hincu unéivided families

dils of itewms of

10,000

(other thzn expend diture incurred ehd investient made

Tor earning *he income).

PEE
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c;.f FORM NO.3R

R I, S

Ve U T

[ RETURN OF  INCOME

(For assesseas including campaniaa-'
claiming exsmption wnder section 11,
All parts and Annaexures must bs

INCOME=-TaX filled in. If any Part or Annexure

AET, 1961 does not apply, glaasa mention

RULE 12&13 "Not applicsble,®) :

(ree

i
-FOR USE IN
iTﬁX rfFICE
L .
Ward/Circle
-Pacaipt No.&

"bate of
Recaipt

INCOME~

W
¥

Name idplock lottears

barmanant nccount No.

,-ZlIl*]ilL“l‘. J -

7331‘__-“&_1.&1_%“—

OfPice address in block letters

]

Telephane No,

Rssassmant year _

:“ 9 |-

Residantial address in block lettars

Telephone No.

-

Brevxoua yaar(a)
@nding on

- [1 )

STATUS (Use code

Sea Note 1)

k
i
[

gteta yheather:

(i)

j

9931dent/Non—res1dent/Not ordinargly
resident (Usa the following codes:
gsigent= 01, Non-resident«02, Not

inarily resident - 02)
g

T

]

IL) © o1is is. & revisad return, If eo, ple asa Ye /uo _
state the receipt number and the date aof Receip* Koo - o=
furnishing the previous return(s). T “f I =T T T =075 1 ]
i(111) this 1Is 8 return furnished 1Im response f&e/Np
t ta a notice undar section 148. . :
i(iul Shis return includes a share in profits Yes/No
_ - of a firm. ‘
1(v) this is 2 return furnished in suﬁport of Yas/No’
_ a cleim of refund under -section 237 ; .
. f
| . it
(vi) this return has béen furnished within the Yea/No
E gtatutory time limit, If the snswer is in i
negative plesss state whethar applicatlon f - .
= Form No.8 was furnished. - Ek \‘* _\\ 7} ql I

_& af furaishing Form No.6

Tt

wvii) Wave you been sssessed to tax in any

garlier assassmant year

v
T

‘viii)... case of a firm, date of furnishing

Y Form No.11/19&712° (strikaf out uhzchavar
is not applicable)




o _HEAD OF INCOME | COOE | INCOME/LOSS(Rupess) |
' ' | (1f nil, write 'Nil!
BALANCE (Item 8 minus item 9) - {2p2
1,  Add: i
(i) Income chargeable undar section . 203
11 P
'.i) Income chargeable under section 204
11(3) , |
(iid> income in respect of which exemption 205

under section 11 is not available 1
‘by reason of the provlslons of ‘
saction 13

12. GROSS TOTAL INCOME (Item 10 plus item 1) 220
13, Less: Deductions under Chapter VIA .| 200

(pPart 11} . a
6. TOTAL INCOME (e rounded of to be 300

nearest multi ple of ten rupees = [
~section 28BR)(item 12 minus item 13) -

(a) in figures

(b) in words - . ' L x#x .

15. IGRICULTURAL INCOME ; '580
PRRT I1 '

DEBUCTIONS UNDER CHRPTER VIA

!
(Please attach sudit report/certificates
wherever required by or under ths Act in

respect of the Pollowing deductions) ‘

particulars ' Sactinn(toda_T Quali?ﬁlng Code |Amount of
_ amount | deduc tion
{rupees) (R»?mu)
1. Donsations to certain 804G 042 ' GEfZ
funds, charitable insti= .
tutions, etc.

244

2, Profits and gains from 80HH 044
y sstablighed indu=
*al undertak ings or N
1l business in backward ;
Breas. _ :
|
sklﬁts and geins from 80HHA | 045 i' 245
: ly established small-~ . i
acele industrial under= [
tek'ings in certain areeas. :
4. Profits derived from’ 80BHC | 047 i 247
|

exports.



).

Ve

Profite and grins from

newly sateblished indus=-
trial undertskings, ship
osgRdiel business.
Lofi®term capital gains 4in
the case of assessees other
than cmppanlas -

(i) Lands and buildings or
_ any rights therein..

(ii) Gold, bullion or
jouwellery

(iiji)other assets,

Other deductions, if any
(Give details)

|Section

- e
-y »

801

BO7

-Coda

ps2

089

Qualify
smount’
Rupess

“9

PRl Sl Rl Tl Tl Sl Tkl Rl T

Amount of dedu~
ction, Rupees.

e ™ o™ o™ s e™s s "™

282

289

Total amgunt .of deductions
taken to item 13 in pazt I

200

PART

111

STRIEMENY @F TAXES

-+

Code Amount {Rupess)
. TAX OGN TOTAL INCOME
{Attach 8 ststemant showing ]
ths computation on total ?
income)
PRE~ASSESSRENT TAXES Code |Dete of] |Amount paid(Rupass)’
| Paymant| -
+ TAX DEDUETED AT SDURCE |
(Attach certificates) L
Interasst on securities 342
Z. Othar intaerast 343
3. Dividands 344
4, Any other income 349 i

{pPlsass apecifv)
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4
Code Date of payment @mount paid
% auppsa
o - i —
3.,  ADVANCE TAX
{Attache challsns) .
i) Ist Instalment . . 351 1
il} 2nd Instalmant 352 -
r
i}3rd Instalment 353 t
c - r — —— s Ei—————— A T ——
4. Tax ‘sh s8lf-assessnent 333 :
(Attach challan) - |
' t
S. Other prepaid-tax, if any . 339 : '
{Plesasa spscify and furnish :
proof) E
J» Taotal of items 2 to 5 330 ;
: j X
e  Tax payabla ar rafund dus & | 360 1
(Item 1 minus .itam 6,3F item 6 : -
is more thean item 1, put a f
minus sign ta Lndxcata the |
rafund dua ) E
lll
lo of filing s tatemant : : :
satimates of advance tax, Code i Data
(1) Form No.28a/Dats of - 355 : '[;[1 - ‘k?l _]
order uhder section 210, ' f :
{ii) " Form Np.29 - First time 356 ;- l ‘ [ e J—#]
(4ii), Form No.29 - Second time 357 ; [T 11717
{iv) - Form No,29 - Third tims 358 -
; - I e
PART IV |

PARTILULRRS F

- i

INCOME CLAIMEC 70 BL ¢
EXEWPT FROR™ TAX AND NOT INCLUDEOD IN PARAY I

|

I
!

i

PARTICULARS -

, Amount

“Rupeass

Reason why not taxable

|
H



-
VERIFICATIIN

I, | %5 00/ d nyghie K8 X X
(hama in rgai and in blotkK dstters) -

daughter/wife of shri, . ysolamnly’
aclare that to the best of my knowledge and bellsl, the information
*ven in this return snd the snnexures and statemanis accompanying it
corract end complets and that the amount of totsl incoms end oiher
particulars shown therein ars truly stated and relete toc tha previous
yaaxr (s) relevant to the 2ssessment yeer 19 - 19 . :

I further solemnly dedlare that during the said previous ysar(s} =

(a) no other income accrusd or,AT0sa to or was received by
me from any assat held inKQyma; '

(b) thers is no othser incoms, including income of any othar
person, in respect of which [ am chapgaable to tax
under the Income=tax Rot, 1961,

#] fuyrther sclemnly declare that during the said previocus year{(s) -

{2} no othar income accrusd or sross to or was recsived by
- *the psrson for and on whosas bekalf this return is
furnishad/from any asset held in the name of the person
for angd on whose behalf this return is furnishad or * in
tha nams of any other psrsong

{b} thers is no other income, including incoms of any other
person, in respect of which the person for and on whoss
behalf this return is furnished is chargeabls to tax
under the Incoms-~tax Act, 1961,

I further daclare that 1 am meking this return in my capecity es
and that I am competant to meka this return

{des 1gnation}
snd verify it,

Data

Place WEFSignaturs)

#S5trike oui whichaver is not applicable.

Befors signing the dbclaration the signatory should

satisfy himsslf that this report and the azcompanying
annexures and statemsnts are correct and complete in all
rospectss ANy person making a falss statsment in

this return or the accompanying annexures or @t statements
shall be liebls to prosecution under section 277 of ths
Incoma=tax Act, 1961 and on conviction be punishable

under that ssction with rigorous imprisonment snd with fine,.



ANNEXURE == A _
PROFITS AND GAINS OF BUSINESS ﬁR PROFESSION

= e Sl - = i~ ey

1. SHARE FROM A FIRM OR ASSOCIATION DF PERSONS GR H0DY OF INDIVIDUALS

r————— | ey

Coda Buslﬂ&sé(ﬁthar Speculation
=~ than specula~ | Business
_ Podfedors : tion) iand (Rupees)
'; : prof‘assmn
: : , (Rupess}
! Jo oo ftede o
Re RB@*&%&red Pirms - .
"1, Amount of shars in proFit/ 531 (534
loss _ . T
2, Deduct §Mdd, if the above 532 - 1 535
figure is a loss) Expenses : o
cleimed . | . o o]
(Give details) . : - '

3, Net profit/less, carried - 633 S 936
to items 3(§) in pPart 1 : _

B, UnragisteredFirm/aaaociation
of parsons/Bodies of individuals

Amount of share in profit/ 541 L 544
loss , | i

+ Daduct(Add if the abovs 942 : 545
figure igs a loss) f
Expensaa claimed
(Give details),

ta item 3(b) in Part 1 L_

-
L §

I
3. Nst pfofit/loss carried 543 E 545

2. In the case of 2 firm additional information should be furnished
in the following formatg= '%

r* T T 1 T :

t . .
SeNo.' IT0 Asses~' P,A.No. , Name }Share- Interast‘ 8alary ' Commlssion
1 | sing the ! of of of | peid to Qaaid rpaid to

1 partners ' partnarr'ths profit Ppartners L  Partners
1'

.Partna:b'ﬂatio Partnsq
{

- -

l ]

"l I I

1 ml

r { - ' \ | h }
! . o | ; o
A

1|

i ' t | : ' '

- [y ]
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ANNEXURE B

RNBONT DEDUCTED IN COMPUTING INCOME

PROFITS AND GAINS OF BUSINESS OR PROFE

T g e JEM M g AR ER LR LR LR A L B e g g e g g e e

Particulars

- - ‘n..—*-‘-.-._.-.-.—-.-.-—.'du.—.-'—.-y.u.—.u—

1, Dspreciation
2. Invasteént allowance

X Inveatment depoéit account
(attach certificate)

4, Development allowance
5, Tea Developmant Account
6, Expsnditure 6n scientific researdh

7 Paymant to associstions and institutions
- {a) for carrying out rural develooment
pregrammes ; :

(b) for carrying out programmes
for consarvation of natural
rasources _

8.
-

9.

- 3 ) - I » -
rtisation of preliminary expenses

xpsnditure on proapecting for
certein minerals

10. Entertainment expensas

11, Other deductions (See Note BC)

[l el Tl Saadl Rl Bl Tl B

Amount (Rupees )

IFROM
SSION
+ [ all Sl a"go""'o"". Sl Ll T
Section |Cods
32 | 430
324 441
3208 | 456
© 330 448
3308 | 47
35 | 442
350CA | 444
i
 35CCB | 445
i
350 452
35€ 458
37| 459
|
:
)



" ANNEXURE C
CR ITAL GAINS

(Ses Nota 10)

el el S g Tl S Ll Rl Bl R I S R S T i e KLl T

‘.ﬁarticula s

Code
e Rl Rl Tl Tl Rl Sl hal Sl el Sl At Rl Rl bl Bkl Rl Al Sl Rl Sl T 2l M X N
!L_u"'_' .
Capital gains relsting to shnrt—term capital 551
"assets
Legsa: Amount exempt undar SBCtlQn 54, 548 or - 8§52
54D
"cl‘".-'0""._0"-"'-""c-o"'o"'o-.a"‘.—‘o".-o"o-o"o"l'_'o"'c"a"‘L"'" [k e
Net amount carried to part (2) of item 4 451

-in Part 1
Capital gaina relating to'papital agsets
other than shart-term capital assets,

Less: Amount exampt undar section 53, 54
a%B, 54D, 54E or 54F,

Net amount carried to part (b) of item
B in part I

[+,

55 -

9B g o =y e

-.—-‘--.-.-.-.u.-.—.-'.—.—.-—.—.'-.-.n.-..—.—.-‘-.—.—

amount - (Rupess)

PR ol



Statemant shouwing the investmant of sll funds of !

- 1 -

ANNEXU RE~D

:he truat or

institution as on the last day of the previous year,
I

paert R » Investments held at any time during the previous year
in concern in which persons referrsd to
a substential intersst.

No. -

A ol e e P S A A A S

Total

me and Whers the
addrass . concern is
|of the 8 company,
concern No. and
1 elass of
shares
hsld
2 3

Ny dey S P A Sy

T el A il S e v il e

ol e i B S

---—o—--n-—-——-—--—.ﬂ.—.---'--m-

Nominal Income from
valus of the
tha investmant
__invgstmant .
4 5

ol o i e S e ., S [ S i — e

B el S tf S T ol e T e e

- — - -

5l.Ro,

1.

o o e T o —

Name and address of
tha concern

i

o R o e Ty it L T o et T W . g o Al g s ol W e = W i R e P oy el

. = Other investments as on ths last day of

l"'."o"'t"o-o"t"’o-a"-"‘[e"o-."o"’ Rl Sl Tl el Tl DR IR L
. N I

e o ol T e S g i gy Ty S -

— e v W el - e e

8
A

E

b e e A T W . R T B S S S R

in section 13 g have

Whather the amount

in col. 4 exceads 5

per cent of the c apitel

of the concern during

-tha previoua year say
YES / NO

Pt S vt Y A Ly S A A A e e o L

iy oo i L D v P

et A sy B el o | AR by SIS SR e e

- ety e e B R - W e

the previous year(s)

Where ths concern is a. ‘Mo, and nominal
company, class of shares value of
held, _invesstmant
i oy e A S A sie o S e i o s ey g S e l-—n]-_.—‘—.---m----—---—-‘-l——-
3. 4,
-?--- ﬁﬁﬁﬁﬁﬁﬁ gl el N G A A — —-J -----------------------
;Total
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ANKERVRE-E

kATEMENT OF PARTICULARS REGAADING THE numoa(s)/r-ouwozais)/
Tﬂusrss(s)/nmncea(s). ETC., OF THE TRUST OR INSTITUTION

el Sk L LIPS I P "'."'r".". [ Rl Rl Rl Bl el R el Sl Tl Tl Tandl Tl Raull Tea il Tl Satal T

Nams(s) of,authar(s)/?oundar(sgland address(es), if zlive

established

w on which the trust wag created or institutior

Neme, (8)-o0f the psrsan(a) wha uas/umte trastae(s);manager(s) during
the previous. yaar(s _

Nama(s) of tha person{s) wha h2s/hava sE made |
-substentisl contributlnn to the trustflnstltutlnn

Nama(s )} of relative(z) of suther(s), founder(s), trustee(s),
manager(s), and substesntial contributor (s) and where any such
suthor, founder trustee, manager or substantial convributcr

is e Hindu undivided fomily, alsoc thenames of tha members af the

Pamily and their relatives




- 13 -
NOTES

For indicating the status, glease use the|following -
.code numberssg

Individual ' - . _' - 01
Hindu undivided femily (other thén =l B2
than cne menticned below)

Hindu undivided family which has at - 03
least one wember with total income of
the previcus yser exceeding Rs+18,000/=

‘{'Unrsglstered firm - - 04
Registered firm (other than the one - 05
engaged in professicn) ‘

Registered firm engaged in pro@essian - 06
Associstion of persons | 07
‘Associetion of persons (trusts) | - oe
Body of individuals ' : = - 08
- Artificisl juridical person : = 10
Cooperative Sociaty - _ - 11
R domestic company in which public = 12

are substantially interested

£ domestic om mpany which is not - 13
& company in which the public are
substantially interested and whdch
is not a trading company or an
investment w mpany.

R domestic company‘uhich is a - 14
trading compeny or sn investment '
company and is also a compsny

ip which the public are not )
substantislly interested.

f company other than e : ' = 15
domestic company '

Local aduthority, o - 16




. incUme along with particulers, statements snd d

=14 -

i tement ahowing computation of income undarJaach heasd of

cuments mentioned
in the Notes bslaw may bs Purnishsd with the raﬂurn of income.

1n the case of partner/member of & £irm/A0OP/BOI atatamant ahnuing -
the neme and address of the firm/A0P/B01 end the names, addresses

end individual sheres of esch partnar/member mag be furnished along
with return.

Aw the cose of a trustee of or guardian or aganj for any other
t

Se

6.

R 8.‘

rsan or psrsons, statement showing the nemes #And eddresses of such
her paersons may be Piled sleng with return. -

'snﬁtﬂuxusaxaa 1f tha assesese has psid during tla previous year rent,
commission,royzlty or any annuity (not being enhuity essessable undar
the haad "salsrlea“) exceeding ene thousand rup¢es separate statement .
(eccording to mx nature of payment) showing the|names and addresses

of the payee and the emounts paid should bse furhished with the

return. 1IFf eany payss is s non-resident it should bs indiceted whether
tex has been deducted et source and paid to the cred;t of ths Central
Governmant ar not.

INTEREST BN SECURITIES: Ganarel Partlculars.

, i Fsce velus;
1i3) Gross emount of interest due or received uuring the
year (give separate deteils regarding Gauarnment securities
and debentures and other securitises); ;
Amount of tax deducted at source;
Remarks, e.g. in the cese of tax-free security anter .
the word "Tax~freef, : :

{i) particulars of securitises; .
iv)

NCORE FROM HDUSE PHOPERTY:

The annual municipal veluetion of the prUperty,
iii) In respect of self-~occupied property forshich the assessee

© desires that the znnukl value should be tsken st nil in
accordance with the provie ions of section section 23(2),
deteila 4n respsact of location of the préparty should bs
furnishads N : :

(iv) 1In raspact of any other aplf-occupied property the

location of such proparty snd its snnusl:municipsl valuaation
should be furnished separstely in the sthtamant.

i%j The location of the property;

PROFITS AND GRINS Of BUSINLES OR PROFESSION

a. General partlculers.

i) Neme in which business or professian iadérried onj
Address of principal place of business or prnFesslon;
111 Names and addresses of bxanchas}
) Neture of busiress .or prof‘asszon;
; u‘ Method of accounting, state whether marcantllef
cash/mixed; [
'(vz) Method of stock valuatioan,




Particulars in respect of depreciation ellowance and investment
.alluuance:

(i) Description of asseta {in respect of buflding, indicste whethar the
building ia tasken on lense or is owned by the assessesl;
ii)uritten doun velue of existing essets; '

ii
iu))

v)

"i)
vii)

gui)

Actual cost of assets aecquirad during the pravious yeers
Capital expendkture on sdditionm or alterations;

Period of user {only where rsturn relates to ssamssment

year 1969=70 or sny earlier year};

Anount of moneys payasble end scrap vslue in respect of

assets sold, discaerded, demolished or destroyad;

Amount on which dipreciation is sllowable /[~Totsl of items (ii)
ta (iv) exclusive of amounts relating to assets referred '

‘to in item (vi

Rate of depreclation; '
Total number of deys worked (to be fdrnished only if extra

- ahift esllowance is cleimed);

(x)
(x4)

xii)
xiii
xiv)
xv )

(viii)

(ix)

Tetal number of days worked-doubls shift and triple shift (to be
furnished only if extra shift allowence is claimed);
Daprecietion cleimad - (a) initisl depreciation, mpmzaxmu
nuxaia)yx{b) normal deprecistion {including extra depreciation
for approved hotela), (o) additionsl deprecistion, (d) extra
shift allouwence = double shift and triple shift}

Total depreciation;

YInvestment allovance claimed (alsu indicate rate)e.

Investment Deposit Account;

Remarks (indicmate the smount of initisl depreciatian investment
allouwence or development rebate =zllowed in raspsct of the

asset in an earlisr year). (

item 11 af Rnnexurs 8, pleass indicate the deductiona claimed
under the following provisions (Plaase use codes)

Provisian Section Codes -
Rehabilitation allowance 338 AR
Expenditure on acquisition 358 449 -
of pstent rights or copyrightsa

Expenditure an know-hou 35A8 463
Bahus to employees 36(%)(11) 468
Interest on borrowad capital 36(1 111; 449
Bad debts 36(1){vii} _ 475
Provisions for ‘bad and doubtful™ 36(1)(viia) 476
debts in the c ase of banks atc.

Edpenditure on promotion of femily 36(1){ix) 479
planning amongst employees “ .

Expenditure on =
(») advertiseménts 37 - 482
(b) trevelling - 37 483



DOCUMENTS/ INFORMATION MATERIAL TO CORPUTATION OF INCOME

1. A statement indicsting the manner in which the sggregstas

amount of deduction hes besn restrlctad under section BOVVA
should be attasched,

11, If reguler books of eccount ares maintsined, attach coplse of =

(e} menufacturing esccount, trading account, profit snd loss
account-#8r income and expenditure accuunt or any gther
similar eccount and balance sheet; if sccounts have been
auditsd, copiss of audited accaunta should be attaghed
elongwith 2 capy of the suditor's report; if an sudit _
of cost accounts of the compsny has been conducted under
section 233B of the Companies Mat, 1956 (1 of 1956), =
copy of the suditor's report end CDplBS of personal accounts of

o - =

the directors should also be attached;

(b) in %he cass of (i) o properiestery business or profession,
the personal account of the properiator; (ii) e firm,
associstion of persons or body ef individuals, personal
accounts of the partnars or membsrsj (iii) a pertner or member
of » firm, esgocistion of persons or bedy of individusls,
hias pesrsonal account in ths flrm, aescc;ation of persons or
body of indlviduals, P e Y e
a- P

t 3

- = - - = - , — - [}

1§l -1f regular hooks of accounts are not mzintainad, sttsch a
statement indiceting the samounts of turnover or gross '
receipts, gross profits, expenses and net profit of the businmess
or profession and the basis on which such smounts have been computed
and disclosing the. amounts of the total sundry debtors, sundry .
creditors. stock~in=-trade and cash balance as at the e nd of
the previous year,

IV, (i) If the sccounts are sudited under sesction 44A8 the

report of such audit together with t he requisite particulars
should be attached.

(ii)In @k case the assessee hes claimed deduction under seation
80HHC in respect of profits derived from experts, the report
of acceountant relating to the deduction togather with the
requisite particulars should be attached,

(iii)In case ths assessee has claimed deduction under section 32A8
report of the sccountant in raspect of deduction should
be attached.



;-

e

Additional information to be furnished by assesses

angsged in contract workg=

(u)

() -

Vi

It the valus af materials supplied by the person with whom
the contrect was mede, or the smount of security deposit
(out of the paywment due for work done) retained by him,
has not bsen included in the gross rseceipts shoun,

- plesse attach a statement showing the value of materials

and ths amount of security deposit,

Please attsch e ststament indiceting as to whether
“informetion regarding building er supnly conlirsctas has.
been furnished to the Income=t ax Officer noncerned
under section 2l5l.

Additicnal information to be fdnished by producsrs of

cinematograph films: Please indicate whether the stetement of
payments to psrsons sngaged in the production of cinematograph
films hes bsen deliversd to the Incoma~tax 0fficer concernad
undar section 2858,

VII, Particulars af any provision/éther axpendlture which is not
allowabls undsr sections 28 to 44D,

10

1.

CAPITAL GAINS

General particulars

~{1i) Description of =2asstj in case of immousbls property,

location thereof
(ii) Datas of acguisition;
{4ii) Data oPf transfar;

{iv) Name and address of the tr=nsferse; indicste relationship
or connection, if any, with the assesses.

DIVIDEND INCOME .
St atement of dividends

(i) Nama of the company;
(ii) Number of shares;

(1ii) Gross smount of dividends;

(iv) Tax deducted at sourtsa,. 17 \/
| L,,

(v.n:‘vﬁm—f)

Jirsetor (TPL)

Yo. 19X > /fr.wo.142/55/87-7PL



